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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 755/2024
IN THE MATTER OF:
Tribunal on its own motion ...Applicant
Versus
State of Rajasthan & Ors. ...Respondent

AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE CHANGE (RESPONDENT No. 1)

MOST RESPECFULLY SHOWETH:

I, Mahesh Dutt Purohit, currently working as Scientist ‘D’ in the
Ministry of Environment, Forest and Climate Change (MoEFCC), Sub Regional

Office, Jaipur, do hereby solemnly affirm and state as under:-

1. That I, in my official capacity in the Ministry Environment, Forest and
Climate Change, Sub Regional Office, Jaipur i.e. Respondent No.1 in the

above mentioned matter, am conversant with the facts and circumstances

A

e 7 Mahesh Dutt Purohit NO R} PUBUE
fonfae & / wyea ARed/Scientist-D/Joint Director JA]PUP (RAJ.) IND!

qatavr, 99 AR Siearg oRada @area
Ministry of Environment, Forest and Climate Change

i P ' ‘41 MAR 2025

drdta aratera R AR (S A wrate s
RO, Gandhinagar (Sub Regional Office, Jaipur)
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of the case on the basis of official records, and as such authorized and
competent to swear this affidavit.

2. That a short affidavit is being filed by the answering respondent at this
stage and craves leave and liberty to file a detailed Reply Affidavit to the
aforesaid application, as and when required.

3. That, the instant application has been registered by the Hon'ble Tribunal in
exercise of suo-moto jurisdiction on the basis of a letter petition dated
28.i0.2023 received from a villager of Village Kheda Hetam. The

‘plainants in its complaint has stated that, the lease holders are carrying

ing activities at a depth of more than 3, mtrs on the site of River

assing through River Kheda, Hetam, Tehsil Foolia Kalan, District

ura, Rajasthan; several trees have been cut illegally; heavy machines
= are being used and no action has been taken by concerned authorities
despite above illegal activities.

4. That, the Hon'ble Tribunal vide order dated 05.08.2024 had constituted a
committee, in compliance to the érder dated 05.08.2024, the Joint
Committee conducted a site visit to Village Khera Hetam, Tehsil Phoolia
Kalan, District Shahpura, Rajasthan, on 16.11.2024 and submitted its

report vide email dated 29.11.2024 before the Hon'ble NGT.

/ ATTESTED
g r. Mahesh Dutt Purohit

e &/ wgaa Pees/Scientist-D/Joint Director N A Y PUBL'C
qafaw, a1 3R Serary aReds d3rea JA {
Ministry of Environment, Forest and Climate Change P RAJ.) INDIA
WA EBR ;
Govemnment of India

RO, Gandhinagar (Sub Regional Office, Jaipur)

drdra arafer wih R (S & Pratea,wEgY) Tf1 MAR 2029
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5. It is humbly submitted that, the joint committee in the report h-as observed
that there were no checkpoints, CCTV camera, RFID tagged transportation
equipment which were important equipment/installations to control/check
illegal sand mining as are mentioned in Sustainable  Sand Mining
guidelines (SSMG 2016) and Enforcement and Monitoring Guidelines for
Sand Mining (EMGSM 2020) issued by MoEF&CC. Mining official
present there informed that they are planning to install the checkpoints,

CCTV cameras, RFID tags, etc. in the state and their district. Further,

#iat, the Hon’ble Tribunal vide dated 05.12.2024 considered the matter
and acknowledged the report filed by the Committee and further, directed

as follows;

"5...In the alight of observations made by Joint Committee and its

findings, we find it appropriate to implead following as respondents: -

I.  Ministry of Environment, Forest and Climate Change,
Government of India through its secretary, Jor Bagh Rd, Lodi

Colony, New Delhi, Delhi }100(33. . »

é%u Purohit

Aanfrs €t/ wgaa FR¥@iScientist-D/Joint Director
qafaRYl, 99 MR Sdarg 9Rada garaa
Ministry of Environment, Forest and Climate Change
HNTA HIdR

ériv e et e (@4 mfaumg'\') "1 MAR 2028

RO, Gandhinagar (Sub Regional Office, Jaipur)
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ii.  Ministry of Environment, Forest and Climate Change, State
of Rajasthan through Principal Secretary/Additional Chief
Secretary, A-209 & 218, ‘Aranya Bhawan’, Mahatma Gandhi
Road, Jhalana Institu?z‘onal Area, Jaipur, Rajasthan — 302004
Rajasthan State Pollution Control Board through Member
Secretar-*y,' 4, Institutional Area, Jhalana Dungari, Jaipur,
Rajasthan — 302004

District Magistrate, Shahapura, State of Rajasthan, Near

Ramniwas Dham, Shahpura, Bhilwara, Rajasthan —
311404
v.  Ashu Singh Bhati, son of Magan Singh Bhati, resident of 45,

Pachim Vihar, Vaishali Nagar, Jaipur.

6. Notices shall be issued to above respondents and they may file their

responses within three weeks after receipt of notice..."

7. It is humbly submitted that, the State Department of Mines and Geology is
the Nodal Authority in the State for dealing with the allotment of mining
leases under the Mines and Minerals (Development and Regulation) Act
(MMDR Act) and is entrusted with the enforcement and regulation of

mining operations in a State including illegal mining. Further, the State

A TED

gy o T “Mahesh Dutt Purohit
*sﬂﬁiﬁ & /wgm PrasmsiScientist-D/Joint Director
uutam,aqmwrgqﬁadﬁwm NO \A DUBL‘C
Ministry of Environment, Forest and Climate Change SAIPUR (RAL) INDIA
ARG WON . '
Govemment

o v aaers ) "1'1 MAR 2025

S @ratem TR AR
o Regional Office, Jaipur)

RO, Gandhinagar (Sub
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Government is empowered under Section 23 C of the Mines and Minerals
(Development and Regulation) Act 1957(MMDR Act) to make rules for
prevention of illegal mining, transportation and storage of minerals.

8. That, the Ministry issued Environmental Impact Assessment (herein after

referred as “EIA”) Notification dated 14th September, 2006 which requires

clearance.

9. Itis further submitted that all projects and activities are broadly categorized
into two categories - Category “A” and Category “B”, based on the spatial
extent of potential impacts and potential impacts on human health and
natural and manmade resources. All projects or activities included as
Category ‘A’ in the Schedule, including expansion and modernization of
existing projects or activities and change in product mix, require prior
environmental clearance from the Central Government in the Ministry of
Environment, Forest and Climate Change (MoEF&CC) and all projects or
activities included as Category ‘B’ in the Schedule require prior

A TB’

N TA\“’“UBL!C
JAIPITE (RA L) INDIA

& wi¥ g QAealEr. Mahesh Dutt Purohit
auifas &/ wgE Fe@/Scientist-D/Joint Director
yafawor, a4 3R Serarg aRad= w3

Ministry of Environment, Forest and Climate Change

coonendiots 1 MAR 2025

arda wrfem n R (Su i St TaR)
RO, Gandhinagar (Sub Regional Office, Jaipur)
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environmental clearance from the State/Union territory Environment
Impact Assessment Authority (SEIAA).
10.It is submitted that, in exercise of the powers conferred upon the Central

Government under sub section (3) of section 3 of the Environment

(Protection) Act, 1986 and in accordance with the procedures specified in

: 27.10.2023 to the Project.

11.That, the Ministry vide notification no. S.0. 637 (E) dated 28.02.2014

delegated. the power to SEIAA to issue show cause notice to project

propbnents in case of violation of the conditions of the Environmental

Clearances (EC) issued by the said Authorities to projects or activities

within their jurisdiction and to issue directions to the said project

proponents for keeping such EC in abeyance or withdrawing them, if

required, for violations. A true copy of the notification S.0. 637 (E) dated
28.02.2014 are marked and annexed herein as ANNEXURE R1/1.

12.That, the Ministry vide notification S.O. 1886 (E) dated 20.04.2022 has

delegated the power to the State Level Environment Impact Assessment

s ATTESTED

JEr. Mahesh Dutt Purohit
asnfas &/ wgga Prand/Scientist-D/Joint Director
qatarvr, 94 3R Serarg aREd" w3

Ministry of Environment, Forest and Climate Change NOT - UBLlC d
I R : AJ.) INDIA
: JAIPU
Govemment of India . e & :
afla sratam T TR (39 &9 e TAR) ra 1 M AR ,?,., :

R0, Gandhinagar (Sub Regional Office, Jaipur)
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Authority (SEIAA) to grant Environmental Clearances to all minor mineral
mining projects, irrespective of mine lease area and < 250 ha mining lease
area in respect of major mineral mining lease other than coal. Further, the
site specific Environmental Conditions may be stipulated by SEIAA after
deliberation/appraisal by State Expert Appraisal Committee (SEAC). A
copy of the Notification S.0O. 1886 (E) dated 20.04.2022 is marked and
i exed herein as ANNEXURE R1/2.

most respectfully stated that, the Ministry has formulated the

lines i.€. “Enforcement & Monitoring Guidelines for Sand Mining”

@)
: ”T 0e MGSM-2020) supplemental to the existing guidelines i.e. Sustainable

Sand Management Guidelines 2016 (SSMG- 2016), which focus on the
effective monitoring of the sand mining since from the identification of
sand mineral sources to its dispatch and end-use by consumers and the
general public. Further, this document will serve as a guideline for
collection of critical information for enforcement of the regulatory
provision(s) and also highlights the essential infrastructural requirements
necessary for effective monitoring for Sustainable Sand Mining. Further,
EMGSM-2020 & SSMG-2016 shall be read and implemented in sync with

each other. In case, any ambiguity or variation between the provisions of

AT STED

2
g qRIf&d/Er. Mahesh Dutt Purohit
Jenfaa & /Wy ﬁms;emm-mdoim Director No A Y PUBL'C
gutawvy, a9 3k Searg wRads darea JAIPUR (RAJ.) INDIA
Ministry of Environment, Forest and Climate Change
HRA W¥PR . = o
Govemment of India -
afia srfery i TR (G0 A FafTaR) 1 1 MAR 2025

RO, Gandhinagar (Sub Regional Office, Jaipur)
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both these document arises, the provision made in “Enforcement &
Monitoring Guidelines for Sand Mining-2020" shall prevail.

14.That, the SSMG-2016 also addresses river bed mining, and emphasizes,
the Environmental damage caused by unregulated river bed mining of

sand, bajri and boulders. It provides a detailed discussion and certain

25.07.2018 in Appendix- 'X' has also laid down, a detailed procedure for

preparation of District Survey Report for sand mining or river bed mining,
as well as procedure for preparation of District Survey Report for minor
minerals other than sand mining or river bed mining. A copy of the
Notification having S.O No. 3611 (E) dated 25.07.2018 marked and
annexed herein as ANNEXURE R1/3.

16.That, the State Pollution Control Board is the Nodal Authority in the State
for dealing with cases related to pollution or enviroﬁment management
coming under the purview of the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act,

1981 and the Environment Protection Act 1986.

QKW/W ATTESTED
NO

as'nﬁm; & s wga FRv@/Scientist-D/Joint Director
gafaver, a4 3R Serary gRads wared

Ministry of Environment, Forest and Climate Change Y PUBLIC
T e Gt . JAIPURIRAJ.) INDIA
Government of India

A grafaa me) R (Su & sty waR) R LA —"
RO, Gandhinagar (Sub Regional Office, Jaipur) 11 MAR 2025
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17.That, in view of the aforementioned facts and circumstances, this Hon’ble

Tribunal may kindly be pleased to pass appropriate order(s)/directions as

the Hon’ble Tribunal may deem fit and proper in the interest of justice.

¢ wgw qu QAfR/Er Mahesh Dutt Purohit
Aanfye &/ wy@a FAZnd/Scientist-D/Joint Director
qafawe, a9 AR Seary afEd Fareg
Ministry of Environment, Forest and Climate Change
HRA TR .

VERIFICATION S oot o o (o S

RO, Gandhinagar {Sub Regional Office, Jaipur)

Verified at Jaipur on this 11" day of March, 2025 that the contents of this

affidavit based on official record(s) maintained and information available in the

office are true and correct, no part of it is false and nothing has been concealed

there from.

ATTESTED
NOTARY PUBLIC G i

qatager, @ sl Ferary TRads FAEd
Ministry of Environment, Forest and Climate Change
WA WD ;
Government of India
g erfera ) R (S9 &4 FHATAd, TIGR)

RO. Gandhinagar (Sub Regional Office, Jaipur)

JAIPUR TRAJ.) INDIA <l ol
L e



ANNEXURE-R6l7

T Ho Elo TeA0-33004/99 REGD. NO. D.L.-33004/99

Che Gazette of Iudia

EXTRAORDINARY
9T [[—WUS 3—39-TUg (ji)
PART II—Section 3—Sub-section (ii)

YR | WehTtyTa
PUBLISHED BY AUTHORITY
G, 545] 73 feoett, Herar, ure 4, 2014/%TH 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935
TgieRr 3 a9 HATe™
Srferger

72 feoeht, 28 W, 2014

I3, 637(3).—FH=T TIHR, TATST (TRET0T) AT, 1986 (1986 T 29) Tl &R 23 TR YA ik
1 TAM I U S SUMET T R 5 % A gEH ffed vkl o1 qeeRen (SRe) AT, 1986 i 9N 3 Wi
IU-4N (3) & i HEF WHR g ed fhu T weft o9 SR HeReEas waiEter gurerd s (R ged
T JTE S WO kel A1 §) hl S WHHON gRI o sifuepifiar & ofiw aftEnen a1 faman el
F TR TR AT T I ATTHTI BT IIM H YRS FEAEHR Bl HROT Tl A TR HEA qe
TG I & AU fF FET WHER Ul & T TARSE H1 UfaHevn R gemM A SH oifuftEm &t uw 5 &
IS o W S o R, IfE RET WHR I T H A fed § UH A smavas €, dfg e @
sifqeRaenl & foru 3o aRES ekl i TH TEieRel Sl i 3% Y[ @ a1 a9 faw 9 gg fRe
S S R VMR B TS w2

[€. S-11013/2/2013-3TE T (37F)]
S5 N, WY diea
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No. J-11013/2/2013-IA. (I)]

AJAY TYAGI, Jt. Secy.
950 GI/2014 (1)
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SrfergerT
% feeedt, 28 wE, 2014
BRI, 638(37).—DH=1T THR, TATER0T (TR&T0T) A=, 1986 (1986 H129) T R 19 & WS (F) R Y&
TIFRTAT 1 TR hdd U S bl €N & JASH & [T 39 TS 39 IR0 & w9 (3) # 379 § Ui & 9 feataa
ATERTIAT & WY 3 TR & w9 (2) | Sfeaiaa Wifkehior a1 e i Wifdeha il 2:

AUt
HH HEAh EIEERUR At aAfereRTTRa
(1) (2) (3)
1. TATEROT (HEUT) AT, 1986 T UMW 3 T SUEN (3) & YUl T A1 [T

37 e WHR g TfSd T a1 T [oeis T Tterot
THTETT Wl (TE.ESTEET,)
2. iR SR o Herd (TH.INEUE.) & el Rk el qAfeRur SR oF HiAerd gRl Aeq-
H 1 1S Y, o TR A1 W YU oA oF Wedh  fafifved WRfis wried i st
[ S-11013/2/2013-3TE T (TE) ]
S5 N, WY diea

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the
Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that

Table:
TABLE
S. No. Authority/Officer Jurisdiction
€)) () ©)

L. State or Union Territory level Environment Impact Whole of State or Union Territory
Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-IA. (1)]
AJAY TYAGI, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ANNEXURE-R/2

e & &.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

G1.50.-31.Te1.-31.-20042022-235241
CG-DL-E-20042022-235241

AETETIOT
EXTRAORDINARY
AT [ —E'8 3—37-9TE (ji)
PART Il1—Section 3—Sub-section (ii)

A F THAT
PUBLISHED BY AUTHORITY

g, 1795] 7% faeett, qaaT, 18 20, 2022/47 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944
TITELT, A 3R TAGTY IRAAT HAAT

7% foweft, 20 arder, 2022

FIIAT. 1886(3T).—FT TEHIT IATALO A a9 AT F q@ad! A § qqiaeor ()
e, 1986 it &m=T (3) it IT-GTT (1) 3 IT-TRT (2) F G (v) F Nefi= Tar TipdT T TN F<d
g, Tata<er gATeTq fRei<r stfag=T, 2006 (P& <0 S8+ T 3¢ A¥g=T, 2006 FT T4T 7),
TRAISAT F FAGT T & [T qF T FST AT q91 & oI, €41 Fr.8M.1533(37), arie
14 fAdET, 2006 ST TG @it &

R TS qaTa<er FHTHT g ier S (TEEseuy) 7 T35 Y3 @ & orefiq avft yeqrat &
T gt w9t (4T) X A= i} e ¥ forg s afkedt &7 T3 #39 gg OsT &< 1T
ST ATAFEAT, 2006 F HEATEIAT & T GITa<0r (&) Atef=ae, 1986 Fir gy 3 Fit IT-4M_T (3) F
el TR T §;

e T wataer AT fReier yritEer § gatawer ded qeaiRT TRt # e ueg 9t &
AT SITHE T AT § 3% T &< I qATa0T | T&qTal & F9re oi¥ qasft Mvem & g afasr
T & ATeAW § T g I Siieelre #< AT [T

3 FHT LI ST €L G HST il THAET & T g ia<or J9 TiAT & X Adsiaa wear
AELTF GHAAT &;

A e F AE H, LAT AENERT & Ag@qUl acdl & a1 U T 3 qHRF 78 &
gafaa gt @ it aRFsETE F7 T & a7 St geaiws T ST @ |, Bl e e agia g
fRiaTsi #r e § T@Q U AT T T HATHT FIAT AT AT &

2770 G1/2022 1)
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AT AT, FErT TR, T (Feeon) Faw, 1986 F =w 5 % Iu-ffaw (4) F =7y uteq
TATFLIT (FLEA0T) ATAHTH, 1986 (1986 FT 29) Ft &7 3 FiT IT-ATT (1) T IT-LTT (2) F & (v) T
Y& ATRIT T AN FId g0 376 (HIAT 6 =a7 5 % 39-[F97 (3) F @ (F) % Al Arfed v e &
THATH F4A o THTd, AhRd H AT TCHTE hl qehTel | qIae0 U a9 §ATAT il ATag=ar deqis
FAT. 1533(3), A 14 e, 2006, SATeE=aT § Fafeed i qered Fdl g TqiQ-

I ATEAAT H-
(1) T2 4 ¥, IT-927 (iii %) F T 97, FEfafed w@r S, i -

(iii %) TTFTT TET T GHRF T GTHT F5T & qal89T & a7 975 #2119 X FIRT THSHT Sid HgTATT,
TTFHIAF STTRTH THT STATTTFATH 3 FIOT UHT Ja7 '@ TRIISTATSA F1 Stagiaa 747 797 & 91 TET
FIIFAT IT FHIHT IT (7917 7 T TRITTATSN F el TG 3 FGFT [FATHATIT FT GTET FI7 &
e it 29 SITEg=aT § TAT STaH197 THI-G97 & FA19% [@FF1ad & ST GHI-T77 97 597 G99 7 T97-
HTIFHIIT FTAZEST F1 [T FXAT &, g F%1T T< T2 Ja77 '@ TRIISTATSH & &F F 347 337 ST70777;
(2) ST H, -

(i) 1= 1(F) * T, -

(F) = (3) H, -

(F) I-HEAT @A T & g § "> 100 FAT @9 qgT &= & T 97, Haferfad w@r S,
TAT: -

"I F AATAT A T G GAA Tg % Ha4 H >250 HIT GeAA Tl &

(@) ">150 gFAT" AT, 3o 3T FAT F T 9T, "> 500 gFAL" WA, Aehs AT &AL T AT,
(@) =& (4) ¥, -
(F) I-FHFAT T % Hag H <100 FFAL GAT TGT & o £ TT,
Ter", eferiad Ta@r SroA, i -

T GIAT GAT G2l F 9 H TH GTT 2T EF FT FIA # AT AT THT Gl AT 97 &
T T <250 §F2TT G TST &7

(@) "<150 TFEAT" F TATHI, FRT T FALN & TIH I "<500 FHAT" &F WA, 3 3T A& @
ST,

(i) T= 1(37) F ATHEA, -

(F) =9 (3) 7, -

(F) 9 FEAT (i) |, "> 50 TTATe, WAHT, SR fT A& ok T g "> 100 WTATE "W, MRS
T AT T AT,

(@) %9 | (i) Y IE qated statsat w1 g e s,
(@) =T (4) ¥, -
(F) %9 FEAT (i) |, "<50 AITATS’ T, 37 T AT F T UL, "<100 TTETE’ TATF, 3Ahs 3T AT
T ST
(@) %/ e (i) ¥, -
(1) "$fT <50,000 FFALT" oTx, Wfieh 3T 3 T ATT AT JTUAT;
(Il) &g () § FToft &, "8 <50,000" 915%, TeAF ST S T AT FHAT SO, |
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[wTT H—ave 3(ii)] ST 3T TSI © STETETLOT

[en Nl enN

(1) &9 (5) |, FH GE&AT (i) & TATq, FEteed w7 § a7 e AT AT ST, o791q -

"(ii}) TTT-TTSNT GZT & GHEAT [F975 TRIAITATSA 7T ToATHT #2119 &7 7¢ 491 § TRaa & 347 1397
STTQITI "

(iii) 1= 1(=) % ATHA, -

(F) T (3) ®, "> 50 HITATS" WAL, T AT FeALT o T 9, "> 100 HITETS" TR, el 3T Teq<l
T TEGT S{TUA;

(@) T (4) |, "<50 AITETE’ TF, FF AT T F T 9%, "<100 TS TfE, AwS {i¥ HeAT T
ST,

(iv) 9= 2(F) F 918, -
(F) TG (3) |, ">1" TATHhT ST 37 % 9 9L, ">2.5 "SIl 3T 3 T TGT STUAT;
(@) T (4) ¥, "<1" T AT 3T F T U, "< 2.5" Tl Sl 3 T A0,
(1) =9 (5) H,F=re & % wEa, e G sia:eamoa B S, st -

"GAT GZT GF & HIGT [RAT §ars Fal & Gre THIFT HITAT GAT TIRATTTTHA B FITAT AT
TRITTATIN % [T [Fe#7T 14T # SIqa1% #2019 &7 97 757 &7 9%, FIeI1d, [@FF7 397 T

STTRT TRITI
(v) 9= 2 (&) * 979, -
(F) =97 (3) |, FFermm wfafeat v o e sroem;

(@) &9 (4) ¥, "<0.5 faferam i F1 Ieraa" T, 3, 2 T AT F T G, A "o
g oS, afvsReer i g ax e fTu feAr ores T S,

() =G (5) H,Fr=rm 4= % wea, Fefertea = war s,
AT -

"o oo ATHEET SEAT F AT UhIFd @Ad TRASATG g9 987 &7 9T Hea ¥ &7 97 fFEr
ToRaT STTAT T AT TR, 57 T, @A IRATSHTe & forT fEereme /9T & SAqam”;

(vi) I 7 (F) F 919, -
(F) T (3) ®, "aft aRATSHTA" areai o T 9% "qHT T2 IS0 976 T S0,
(@) =9 (4) ", Feferfaa siaefud BT s, s -
"qHT faEa AT, RE gars atgat |t afeatad 8, S arrsasd ITART & forg g1
[, &, 9T 3-22/10/2022-aT, 1]
=T, Feid FHTE AT, HI<H Ti=d
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAS) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level,

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;,

(2) in the Schedule,—
(i) against item 1(a),—
(a) in column (3),—

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),—

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted:;

(ii) against item 1(c),—
(a) in column (3),~

(A) in serial number (i), for the symbols, figures and letters “> 50 MW?”, the symbols,
figures and letters “>100 MW” shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW”, the symbol, figures
and letters “< 100 MW" shall be substituted;

(B) in serial number (ii),~
(D) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(II) in point (c) in the table, the word, symbol and figures “to < 50,000 shall be
omitted,

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(i) against item 1(d),~

(@) in column (3), for the symbols, figures and letters “> 50 MW?”, the symbols, figures and letters
“>100 MW? shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW”, the symbol, figures and letters
“< 100 MW” shall be substituted;

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure “>1", the symbols and figures “> 2.5 shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted:;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.”;

(vi) against item 7 (a),—

(a) in column (3), for the words “All projects”, the words “All new projects” shall be substituted;
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Note :

(b) in column (4), the following shall be inserted, namely:—
“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. 1A3-22/10/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section IlI,
sub-section (ii), vide, number S.O. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.0. 1807(E), dated the 12th April, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th July, 2018

S.0. 3611(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forest issued vide number S.0. 1533(E), dated the 14" September, 2006 published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) (hereinafter referred to as the said
notification) directions have been given regarding the prior environmental clearance;

And whereas, the Ministry of Environment, Forest and Climate Change has amended the said
Notification vide S.0. 141 (E) dated 15" January, 2016 wherein the procedure for preparation of District
Survey Report for minor mineral has been prescribed;

And whereas, the Hon’ble High Court of Jharkhand at Ranchi in its orders dated the 11" April, 2018
and 19™ June, 2018 in W.P. (PIL) No. 1806 of 2015, in the matter of Court on its Own Motion Versus the
State of Jharkhand & Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar Shilkarwar
Versus the State of Jharkhand & Others, has inter-alia directed the preparation of District Survey Report for
minor minerals other than Sand and Bajri or delegation of the powers for preparation of format of District
Survey Report of minor minerals other than sand and bajri to the State Government and/or District
Environment Impact Assessment Authority and District Expert Appraisal Committee;

And whereas, the Central Government hereby in the public interest dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the Environment Protection Rules, 1986,

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests vide number S.O. 1533(E), dated the 14" September, 2006, namely: —

In the said notification, for Appendix X, the following shall be substituted, namely: -
“APPENDIX - X
[See paragraph 7 (iii) (a)]
L PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND
MINING OR RIVER BED MINING

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following: -

Identification of areas of aggradations or deposition where mining can be allowed; and identification
of areas of erosion and proximity to infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing time for replenishment after
mining in that area.

The report shall have the following structure:
(1)  Introduction;
(2) overview of Mining Activity in the District;
(3) the List of Mining Leases in the District with location, area and period of validity;
(4)  details of Royalty or Revenue received in last three years;
(5) detail of Production of Sand or Bajri or minor mineral in last three years;
(6) process of Deposition of Sediments in the rivers of the District;
(7)  general Profile of the District;
(8) land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.;

(9) physiography of the District;

781
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(10)

rainfall: month-wise;

(11) geology and Mineral Wealth.

In addition to the above, the report shall contain the following:

(a)
(b)
(©)

District wise detail of river or stream and other sand source;
District wise availability of sand or gravel or aggregate resources;

District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the District Environment Impact Assessment Authority with the assistance of
Geology Department or Irrigation Department or Forest Department or Public Works Department or Ground
Water Boards or Remote Sensing Department or Mining Department etc. in the district.

Drainage system with description of main rivers

Area drained
S. No. Name of the River % Area drained in the District
(Sq. Km)
(1)
(2)

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Total Length in the District Place of origin A1t1t1.1d'e at
(in Km) Origin
(D
(2)

Length of area Ave(r)zliiigzldth Area Mineable mineral
P(I){r;?;ln?;gzg\;zrr ?\Ziit;f;m refco orrilnr?ne:r(;led recommended | recommended | sotential (in metric
Concession concession (in for mineral for mineral tonne) (60% of total
. concession (in | concession (in mineral potential)
kilometer) meters) square meter)
Mineral Potential
.. Total Mineable Mineral
Boulder (MT) Bajari (MT) Sand (MT) Potential (MT)

Annual Deposition
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S. River | Portion of the | Length of area | Average width Area Mineable mineral
or river or stream | recommended of area potential (in
No. . recommended .
Stream | recommended for mineral recommended . metric tonne)
. . . . for mineral
for mineral concession (in for mineral . . (60% of total
. . . . concession (in . .
concession kilometer) concession (in mineral potential)
square meter)
meters)
(D
(2
Total for the
District

A Sub-Divisional Committee comprising of (i) Sub-Divisional Magistrate, (ii) Officers from (a)
Irrigation department, (b) State Pollution Control Board or Committee, (c) Forest department, (d) Geology or
mining officer shall visit each site for which environmental clearance has been applied for and make
recommendation on suitability of site for mining or prohibition thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of
the river or streams. As per the site conditions and location, depth of minable mineral is defined. The area for
removal of the mineral in a river or stream can be decided depending on geo-morphology and other factors, it
can be 50 % to 60 % of the area of a particular river or stream. For Example, in some hill States mineral
constituents like boulders, river born Bajri, sand up to a depth of one meter are considered as resource mineral.
Other constituents like clay and silt are excluded as waste while calculating the mineral potential of particular
river or stream.

The District Survey Report shall be prepared in the district and its draft shall be placed in the public
domain by keeping its copy in Collectorate and posting it on the district’s website for twenty-one days. The
comments received shall be considered and if found correct, shall be incorporated in the final Report to be
finalised within six months by the District Environment Impact Assessment Authority.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years.

II. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

The District Survey Report shall be prepared for each minor mineral in the district separately and its
draft shall be placed in the public domain by keeping its copy in Collectorate and posting it on district’s
website for twenty-one days. The comments received shall be considered and if found fit, shall be
incorporated in the final Report to be finalised within six months by the DEIAA.

The District Survey Report for minor minerals other than sand mining or River bed mining shall be as
per structure mentioned below: -

FORMAT FOR PREPARATION OF DISTRICT SURVEY REPORT FOR MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

(D) Introduction;

2) overview of Mining Activity in the District;

3) general Profile of the District;

4) geology of the District;

5) drainage of Irrigation pattern;

(6) land Utilisation Pattern in the District: Forest, Agricultural, Horticultural, Mining etc.;

(7 surface Water and Ground Water scenario of the district;
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(8) rainfall of the district and climatic condition;
9 details of the mining leases in the District as per the following format: -
Sl. | Name of | Name Address & Mining Area of Period of Period of Mining
No. the of the Contact No. | lease Grant | Mining Mining lease lease
Mineral | Lessee of Lessee Order No. lease (Initial) (1972, .renewal)
& date (ha)
From To Form To
1 2 3 4 5 6 7 8 9 10
Date of Status Captive/ Obtained Location of the Method of Mining
commencement | (Working/Non- Non- Environmental | Mining lease | (Opencast/Underground)
of Mining Working/Temp. Cantive Clearance (Latitude &
Operation Working for P (Yes/No), If Longitude)
dispatch etc.) Yes Letter No
with date of
grant of EC.
11 12 13 14 15 16
(10)  details of Royalty or Revenue received in last three years;
(11)  details of Production of Minor Mineral in last three years;
(12)  mineral Map of the District;
(13)  Tlist of Letter of Intent (LOI) Holders in the District along with its validity as per the following
format :-
(14)  total Mineral Reserve available in the District;
S1. Name Name Address & Letter of | Areaof | Validity Use Location of the
No. of the of the | Contact No. Intent Mining | of Lol (Captive/ Mining lease
Mineral | Lessee | of Letter of Grant lease to Non- (Latitude &
Intent Holder | Order No. be Captive) Longitude)
& date allotted
1 2 3 4 5 6 7 8 9
(15)  quality /Grade of Mineral available in the District;
(16)  use of Mineral;
(17)  demand and Supply of the Mineral in the last three years;
(18)  mining leases marked on the map of the district;
(19)  details of the area of where there is a cluster of mining leases viz. number of mining leases,
location (latitude and longitude);
(20) details of Eco-Sensitive Area, if any, in the District;
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(22)
(23)

(24)
(25)

(26)
27)

The District Environment Impact Assessment Authority (DEIAA) based on the nature and type of
minor mineral in the District may include the additional parameters in the District Survey Report in
consultation with the Department of Mines and Geology of the concerned State Government.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years”;

[F.No. L-11011/26/2018-1A-II (M)]
GYANESH BHARTI, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) vide number S.O. 1533 (E), dated the 14" September, 2006 and subsequently

impact on the Environment (Air, Water, Noise, Soil, Flora & Fauna, land use, agriculture, forest

etc.) due to mining activity;

remedial Measures to mitigate the impact of mining on the Environment;

reclamation of Mined out area (best practice already implemented in the district, requirement as

per rules and regulation, proposed reclamation plan);

risk Assessment & Disaster Management Plan;

details of the Occupational Health issues in the District. (Last five-year data of number of
patients of Silicosis & Tuberculosis is also needs to be submitted);

plantation and Green Belt development in respect of leases already granted in the District;

any other information.

amended by :-
1. S.0.
2. S.0.
3. S.0.
4. S.0.
5. S.0.
6. S.0.
7. S.0.
8. S.0.
9. S.0.
10. S.0.
11. S.0.
12. S.0.
13. S.0.
14. S.0.
15. S.0.
16. S.0.
17. S.0.
18. S.0.
19. S.0.
20. S.0.

1949 (E), dated the 13th November, 2006;
1737 (E), dated the 11th October, 2007;
3067 (E), dated the 1st December, 2009;
695 (E), dated the 4th April, 2011;

156 (E), dated the 25th January, 2012;
2896 (E), dated the 13th December, 2012;
674 (E), dated the 13th March, 2013;
2204 (E ), dated the 19th July 2013;

2555 (E), dated the 21st August, 2013;
2559 (E), dated the 22nd August, 2013;
2731 (E), dated the 9th September, 2013;
562 (E), dated the 26th February, 2014;
637 (E), dated the 28th February, 2014;
1599 (E), dated the 25th June, 2014;

2601 (E), dated the 7th October, 2014,
2600 (E), dated the 9th October, 2014,
3252 (E), dated the 22nd December, 2014;
382 (E), dated the 3rd February, 2015;
811 (E), dated the 23rd March, 2015;

996 (E), dated the 10th April, 2015;
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21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.

S.0. 1142 (E), dated the 17th April, 2015;
S.0. 1141 (E), dated the 29th April, 2015;

S.0. 1834 (E), dated the 6th July, 2015;

S.0. 2571 (E), dated the 31st August, 2015;
S.0. 2572 (E), dated the 14th September, 2015;
S.0.141 (E), dated the 15th January, 2016;
S.0.648 (E), dated the 3rd March, 2016;

S.0. 2269 (E) dated the 1st July, 2016;

S.0. 2944 (E) dated the 14th September, 2016;
S.0. 3518 (E) dated the 23™ November 2016;
S.0. 3999 (E) dated the 9" December, 2016; and
S.0. 4241 (E) dated the 30"™ December, 2016.
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M Gmall Naveen Kumar <naveenkraor@gmail.com>

Service of Reply Affidavit in O.A. No. 755 of 2024 BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL

1 message

Naveen Kumar <naveenkraor@gmail.com> 12 March 2025 at 14:29
To: rocz.lko-mef@nic.in, member-secretary@rpcb.nic.in, its.rspcb@gmail.com, dm.shahpura@rajasthan.gov.in,
adm.shahpura@rajasthan.gov.in, mscbh.cpcb@nic.in

Sir/Ma'am,

Please find attached herewith the Reply Affidavit on Behalf of Respondent No. 1, in O.A. No.:
755 of 2024 " Tribunal on its own motion Vs. State of Rajasthan & Ors " before the
National Green Tribunal, Principal Bench, New Delhi.

Regards

Naveen Kumar

Advocate -On- Record

Supreme Court of India

D-374, Ground Floor, Defence Colony,
New Delhi, Pin Code -110024,

Phone No0.9899697779,
Tel.:011-40813322, 40817755

E-mail: naveenkraor@gmail.com

ﬂ Final Reply Affidavit A.O no. 755 of 2024.pdf
4702K
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